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Re. QUESTION OF PRIVILEGE
MKWOaPORTING OP CERTAIN LOK SARHA 
Proceedings in the Hindustan Times

MR, SPEAKER: Shri Mallikarjun 
in a notice of question of privilege, 
dated the 17th April 1979, had alleg­
ed that the Hindustan Times m its 
issue dated the 17th April 1979, had 
misreported the proceedings of Lok 
Sabha, dated the 16th April, 1979, 
relating to Calling Attention on the 
question oi lock-out in the National 
Herald concerns. Shri Mallikarjun 
had stated that in a news item under 
the caption “Herald will be taken 
over, if needed”, the Hindustan Times 
had reported that “Union Labour 
Minister Ravindra Varma assured 
the Lok Sabha today that the Govern­
ment would consider various steps 
including take over of the manage­
ment of the National Herald group of 
newspapers if it was found necessary 
during or after the present compre­
hensive enquiry into its affairs”. 
Shri Maliikanun had contended thal 
a reading ot the relevant proceedings 
of Lok Sabha showed that “the Labour 
Minister made no such statement and 
gave no such impression”.

The Editor and the Publisher of 
the Hindustan Times f who were ask­
ed under my direction to state what 
they might have to say in the matter, 
in their replies have deeply regret­
ted the inaccuracy in the issue of the 
Hindustan Times dated the 17 th 
April* 1979.

The regret expressed by the Editor 
and Publisher of the Hindustan Times 
may be accepted and the matter may 
be treated as closed.
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PAPERS LAID ON THE TABLE

, Annual Report and JReview of 
Tobacco Boahd Guimre for 1977-78

AMD A STATEMENT FOR DELAY

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE, 
CIVIL SUPPLIES AND CO-OPERA­

TION (SHRI AS IF BEG): I beg to 
lay on the Table—

(1) (1) A copy of the Annual 
Report (Hindi and English ver­
sions) of the Tobacco Board, Gun­
tur, for the year 1977-78 along with 
the Accounts and the Audit Report 
thereon, under sub-section (3) of 
section 22 read with sub-section
(4) of section 19 of the Tobacco 
Board Act, 1975.

(u) A copy of the Review (Hindi 
ctnd English versions) by the Gov­
ernment on the working of the 
Tobacco Board, Guntur, for the 
year 1977-78.

(2) A statement (Hindi and Eng­
lish versions) showing reasons for 
delay in laying the above papers.
|Placed tn Libiaiy. Sec No. LT- 

4396/79].
A nnual Reports and Reviews of 
Rubber Board, Kottayam with audit 
Report op Account, Cardamom 
Board, Cochin and Coff.ee Board for
1977-78 and Review and Annual Re­
p o r t  of Tea Trading Corporation of 
India L td , Calcutta for 1977-78 with
SIATEMENT FOR DELAY AND NOTJTTCA-

TION UNDER RUBBER ACT, 1947
THE MINISTER OF STATE IN 

THE MINISTRY OF COMMERCE, 
CIVIL SUPPLIES AND CO-OPERA­
TION (SHRI KRISHNA KUMAR 
GOYAL): I beg to lay on the Table—

(1) (1) A copy of the Annual 
Report (Hindi and English ver­
sions) on the working of Rubber 
Board, Kottayam, for the year 
1977-78.

(ii) A copy of the Review (Hindi 
and English versions) by the Gov­
ernment on the working of the 
Rubber Board, Kottayam, for the 
year 1977-78.

[Placed in Library. See No. LT- 
4397/79].

(2) A copy of the Audit Report 
(Hindi and English versions) on 
the Accounts of the Rubber Board, 
Kottayam, lor the year 1977-7®
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along with the statement of Ac­
counts.
[Placed in Library. See No. LT-

4397/97]
(3) (i) A copy of the Annual 

Report (Hindi and English ver­
sions) of the Cardamom Board, 
Cochin  ̂ for the year 1977-78.

(ii) A copy of the Review (Hindi 
and English versions) by the Gov­
ernment on the working of the 
Cardamom Board, Cochin, for tne 
year 1977-78.
[Placed in Library. See No. LT- 

4398/79].
(4) (i) A copy of the Annual 

Report (Hindi and English ver­
sions) of the Coffee Board for the 
year 1977-78.

(ii) A copy of the Review (Hindi 
-and English versions) by the Gov­
ernment on the working of the 
Coffee Boardj for the year 1977-78.
) Placed in Library. See No. LT- 

4399/79J.
(5) A copy each of the ioilowing 

papers (Hindi and English vei- 
sions) under sub-section (1 ) of 
section 619A of the Companies Act. 
195ft:-—

(i) Review by the Government 
on the working of the Tea Trad­
ing Corporation of India Limited, 
Calcutta, for the year 1977-78.

(u) Annual Report of the Tea 
Trading Corporation of India 
Limited, Calcutta  ̂ for the year 
1977-78 along with the Audited 
Accounts and the comments of the 
Comptroller and Auditor General 
thereon.
(6) A statement (Hindi and Eng­

lish versions) showing reasons for 
delay in laying the above papers.
[Placed in Library. See No. LT-

4400/79]
(7) A copy of Notification No. 

S.O. 211(E) (Hindi and English 
versions) published in Gazette of

India dated the 18th April, 1979 re­
garding fixation of prices of various 
grades and qualities of rubber and 
latex, under sub-section (3) of sec­
tion 25 of the Rubber Act( 1947. 
[Placed in Library. See No. ‘LT- 
4401779]

Central Industrial Security Force 
(A mendment) Rules, 1979

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME 
AFFAIRS (SHRI DHANIK LAL 
MANDAL): I beg to lay on the Table 
a copy of the Central Industrial Se­
curity Force (Amendment) Rules, 
1979 (Hindi and English versions) 
published in Notification No. G.S.R. 
564 in Gazette of India dated the 21st 
April  ̂ 1979, under sub-section (3) of 
section 22 of the Central Industrial 
Security Force Act, 1968. [Placed in 
Library. Sss No. LT-4402/79].

Central Ctvil Services (Conduct) 
A mendment R ules, 1979

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME 
AFFAIRS AND IN THE MINISTRY 
OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI S. D. PATIL): I 
beg to lay on the Table in pursuance 
of the directions given by the Speaker 
on the 11th April, 1979, a copy of the 
Central Civil Services (Conduct) 
Amendment Rules, 1978 (Hindi and 
English versions) published in Noti­
fication No. S.O. 2859 in Gazette of 
India dated the 30th September, 19?6, 
issued under article 309 read with 
clause (5) of article 148 of the Cons­
titution. [Placed In Library. See 
No. LT-4403/79],

Notifications under Income-tax Act, 
1961 central Excise Rules, 1944 and 

Customs Act, 1962

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI ZULFIQUARULLAH); I beg 
to lay on the Table—

(1) A copy each of the following 
Notifications (Hindi and English


